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Demand to set up wage board for journalists and other
employees of newspaper agencnes

SHRI CHITTABRATAMAJUMDAR (West Bengal): Sir, the wages and
salaries of the newspaper employees, including journalists are decided
. under the Working Journalists and Other Newspaper Employees
(Conditions of Service and Miscellaneous) Provisions Act of 1855. Under
the provisions of this Act, wages are fixed through appointment of wage
boards for journalists and non-journaiist employees of the newspapers
and on the basis of the recommendations made by such wage boards.
The Government of india, with powers under section 12 of the this Act,
notifies wages for the newspaper industry. The last wage boards appointed
~ for the newspaper employees, including journalists in 1994, fixed the wages
from 1998, submitting the recommendations to the Governmentin 2000
Since 1998, the newspaper emplcyees did not get another revision in their
wages. With galloping prices of the commodities in the market, the
employees are suffering because of erosion in real wages. Though the
Prime Minister has been oftern talking of setting up wage boards for the
newspaper industry, but no concrete steps have been taken in that direction
so far. | therefore, urge the Government to set up wage boards in respect
of newspaper employees immediately.

SHRI P.R. RAJAN (Kerala): Sir, | associate myself with this Special
Mention.

Concern over attacks on Hindu Houses in Kazhakistan
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‘ Demand for revision of royalty on coal

SHRI SURENDRA LATH (Orissa): Sir, | would like to bring to the notice
of the Government the need for revision of royalty on coal. The 11th Finance
Commission has recommended for the revison of royaity every three years
and in case such revision does not take place, the States shouid be fully
compensated in the shape of grant-in-aid.

The Planning'Commissnon and also the 12th Finance Commission
categorically recommended ad-valorem reason for royalty. The State
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